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O. A, No.174§/94 ‘ Dt, of Dec1sion : 01-07-97,

National Geophysical Research
Institute represented by its
Director (A Unit of Bouncil of
Scientific & Industrial Research).
- Uppal Road, Hyderabad-7. es Applicant.

Vs,
1. The Judbe,idditional Industrial
feibunal-cum~Additional Labour

Court, Hyderabad.

2 N.galemani ' .+ Resgpondents.

Counsgel for the applicant Mr,C.B. Degal

-8

Mr,Phaneraj for Mr,P,Naveen Rao
for R=1

Mr.M,Pandurangs Rao fcr R-2,

Councel for the respondents

CORAM: -

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON*EBLE SHRI B.S,JAl FARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HCN'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JuDL.)

Heard Mr.C.B.Desai, learned counsel for the applicant

and VMr.Phaneraj for Mr.P,ﬁaveen Rac fcr R-1, None for R-2.

2.

The applicant in this OA has challenged the award

paseed in I.D.Nc.276/93 by the Addl. Industrial Tribunal-Cum-Addl.

, 3.
Labour Court, Hyderabad./During the course of hearing the learned

coursel for the applicant contended that this Tribunal has no

jurisdiction to consider the validity of the award passed by the

Indus¢rial Tribunal Court. Inkupport‘of his contentions he

relied upon the decicsion of the Hon'ble Supreme Court of India in

the case of Krishnan Prasad Gupts Vs. Controller Printing &

Stationery reported in AIR 1993 (1) SCC Page-€9 and in the case of

UOI Vs, Punnilal and Cthers reported in 19296 (11) SCC 112. The

principle enumcisted in the above ¢wo citaticng that the

Administratiye Trikunal cannot have eny jurisdiction to decide
r'd Smpar

o

ov 4 :
the disputes -ewe¥ the awardspassed bﬁ(the Industrial Disputeg Act,

Jhe Fayment of Wages Act, Minimum Wages Act and Labour Act.

38.

In view of the above, this Tribunal has no

jurisdiction to entertain this OA, Hence, the 0OA #5 returned

to the applicant for keing presented before the competent forum,

No order as to costs.
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